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NHRC urges states to end
manual waste cleaning

NHRC, India, in a letter to all the
Chief Secretaries and Adminis-
trators of States and Union Ter-
ritories, asked to ensure the im-
mediate implementation of the 14
directives issued by the Supreme
Court in its landmark 2023 judg-
ment (Dr Balram Singh v/s Union
of India, 2023 INSC 950), aimed
at cradicating the inhuman and
caste-based practice of manual
scavenging and hazardous sewer
cleaning. The Commission noted
that the practice constitutes a
grave violation of human rights,
especially the right to life with
dignity and equality.
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The National Human
Rights Commission (NHRC)
has directed the Secretary,
School and Mass Education
Department, Odisha, to sub-
mit an action taken report
(ATR) on the facts as men-
tioned in the report of the Dis-
trict Magistrate, Bhadrak and
District Education Officer
(DEQO), Bhadrak on the issue
of lack of toilets in primary
schools situated in the district
headquarters.

Considering the petition
filed by activist-lawyer
Radhakanta Tripathy and the
reply submitted by the district
Collector and the DEO, the
NHRC passed the order.

Tripathy in his petition sub-
mitted that due to lack of toi-
lets, the students of Elkha
Project Upper Primary

ilets in Bhadrak schools

asks SME Secy to submit ATR

School, Apartibindha,
Mirzapur UGME school, and
the Government Upper Pri-
mary School, Patanasahi, of
Bhadrak district were suffer-
ing a lot. He had submitted
that India’s first bio-toilets
were established in Bhadrak
district but due to apathy of
the administration and failure
of the concerned authorities,
the same could not be sus-
tained.

The NHRC sought a reply
from the authorities within six
weeks. A copy of the order also
has been marked to the Chief
Secretary for information.

The NHRC referred to the
JK Raju vs State of Andhra
Pradesh in which the Supreme
Court ruled that separate toi-
lets for boys and girls, as well
as drinking water facilities, are
integral to the Right to Edu-
cation (RTE).
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BHUBANESWAR 15 MAY:

The alleged sexualassault of
a 17-year-old boy, a Class X11
student of Centre-run Jawahar
NavodayaVidyalaya(INV) in
Mundali in Cuttack district
hascome under NHRC's scan-
ner with the top rights panel
asking the Cuttack rural 5P
to submit an Action Taken
Report (ATR) within two
weeks.

The rights panel acting
on a petition filed by human
rights lawyer Radhakanta Tri-
pathy, passed the order on
Thursday.

Aminor boy (aged 17 years)

RCseeksATR

a (Jass X1l student, at Jawahar
Navodaya Vidyalaya (INV),
Mundali has been sexually
assaulted by a labourer hired
for painting work. The incident
occurred when the victim
was assaulted in the boys’
hostel toilet. The labourer
allegedly locked the gate and
committed the assault. The
victim informed hisparents,
who filed an FIR at Baranga
Police Station on 11 April
last, the pefition noted.

The NHRC said it was a
serious matter and directed
the SPtoreportexpeditiously
within a period of 15 days
treating the matter asurgent.
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NHRC Registers Case Against MP Minister Vijay Shah For Comments On Col Sofiya
Qureshi

Congress leader Charmesh Sharma of Bundi had brought the matter to the notice of the
apex human rights body on Thursday.

https://www.etvbharat.com/en/!state/mp-minister-vijay-shah-controversial-remark-on-
colonel-sophia-qureshi-nhrc-filed-a-case-enn25051606892

By ETV Bharat English Team | Published : May 16, 2025 at 10:07 PM IST

1 Min Read

Bundi: The National Human Rights Commission (NHRC) has registered a case against
Madhya Pradesh Minister Vijay Shah over his controversial remarks Indian Army's
Colonel Sofiya Qureshi.

Congress leader Charmesh Sharma of Bundi had brought the matter to the notice of the
apex human rights body on Thursday. Sharma described Shah's objectionable remarks
on Colonel Qureshi as hurting the dignity of Indian women's honor and against national
unity and integrity.

Sharma, the former director of Rajasthan Seed Corporation has urged NHRC to take
appropriate action against Shah. He said respect of Indian Army is paramount. "Such
insult of any military officer cannot be tolerated. It is even more shameful that such
derogatory remarks were made on a woman officer of the Indian Army by a person who
has taken oath of the Constitution and is holding the post of a minister of a state
government,” Sharma said.

Earlier, the Supreme Court sharply rebuked Shah over his controversial remarks directed
at Colonel Qureshi. The Chief Justice of India, BR Gavai, described the minister's
comments as unacceptable and insensitive, stating that individuals occupying
constitutional positions should exercise restraint in speech.

Chief Justice Gavai questioned the conduct of Mr Shah by asking, "What sort of
comments are you making? You should show some sense of sensibility. Go and
apologise in High Court." The remarks, which have drawn widespread criticism from the
Opposition, military veterans, and even some members of the ruling Bharatiya Janata
Party (BJP), also led to an FIR against the minister.
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NHRC writes to states, Union Territories on ending manual scavenging

https://nagalandpost.com/index.php/2025/05/17/nhrc-writes-to-states-union-territories-
on-ending-manual-scavenging/

May 17, 2025

The National Human Rights Commission (NHRC) has written to all states and Union
Territories asking them to ensure “immediate implementation” of directives issued by the
Supreme Courtin a 2023 verdict, aimed at eradicating manual scavenging and hazardous
sewer cleaning.

The rights panel has recommended a slew of measures to authorities, including the
establishment of “robust monitoring systems to ensure real-time compliance and
deterrence”, the rights panel said on Thursday.

The National Human Rights Commission (NHRC) has also asked the authorities to submit
an action taken report within eight weeks, officials said.

In view of the continued practice of manual cleaning of hazardous waste, the NHRC, in a
letter to all the chief secretaries and administrators of states and Union Territories, has
“asked to ensure the immediate implementation of the 14 directives issued by the
Supreme Court in its landmark 2023 judgment (Dr. Balram Singh v/s Union of India, 2023
INSC 950), aimed at eradicating the inhuman and caste-based practice of manual
scavenging and hazardous sewer cleaning,” it said in a statement.

The commission has noted that the practice constitutes a “grave violation of human
rights”, especially the right to life with dignity and equality before the law.

The NHRC has observed that despite the constitutional and legal safeguards, as well as
a complete ban announced by the Supreme Court in January 2025 in six major cities —
Delhi, Mumbai, Chennai, Kolkata, Bengaluru, and Hyderabad — manual cleaning of
hazardous waste “continues to be reported in certain parts of the country”.

Therefore, the NHRC has recommended the immediate implementation of measures
including wide dissemination of the prohibition of manual scavenging and relevant judicial
directives among stakeholders, including local authorities, contractors, and the general
public, it said.

Other measures include sensitisation programmes for government officials, sanitation
workers, and communities on the legal, social, and human rights dimensions of manual
scavenging; and regular follow-ups and review mechanisms to track progress, identify
implementation gaps, and ensure accountability at all levels.
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Murshidabad Violence Pre-Planned, Constitutes Organised Crime, Says Report
Submitted To HC

https://www.news18.com/india/murshidabad-violence-pre-planned-constitutes-
organised-crime-says-report-submitted-to-hc-ws-d|-9339109.html

Reported By : Kamalika Sengupta | News18.com | Edited By: Pragati Ratti
Last Updated: May 16, 2025, 10:03 IST

The Calcutta High Court extended paramilitary deployment in Murshidabad due to unrest.
The state must restore normalcy and compensate victims, the court said.

The Calcutta High Court has extended the deployment of paramilitary forces in
Murshidabad “till further order" due to the recent unrest. The state has been instructed to
take appropriate steps to restore normalcy. The court also expects the state to take
adequate measures for compensation and rehabilitation for the victims of the violence
that took place in April.

Murshidabad’s Samserganj, Dhulian, and Suti have witnessed unrest and disturbances.
The violence, vandalism, and mass panic were all pre-planned and constitute organised
crime, according to a report submitted by a three-member committee appointed by the
High Court.

The committee comprises one member each from the State Human Rights Commission,
the National Human Rights Commission, and the State Legal Services Authority (SLST).

Justice Soumen Sen’s division bench of the High Court has directed the assessment of
damages caused by the Murshidabad violence. A court-empaneled valuer has been
assigned to determine the actual extent of damage. The report is to be submitted by July
30.

Justices Soumen Sen and Raja Basu Chowdhury of the Division Bench have scheduled
the next hearing for May 30.

A report from the three-member committee appointed by the High Court was submitted
to the Division Bench led by Justice Soumen Sen. Based on complaints received, 142
new cases have been filed. The report highlights that homes have been vandalised and
destroyed, with incidents of looting.

Many residents are living in fear and are traumatised by the incidents, the reports says.
All affected individuals have demanded a permanent BSF (Border Security Force) camp.
A list of victims and affected persons has been prepared. The committee has
recommended actions for rehabilitation and compensation, as well as steps to restore
confidence and morale among the people. Adequate police protection has also been
advised.
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Regarding the Murshidabad unrest, the state government has reported that over 1,100
social media accounts have been blocked. Rehabilitation has been provided to 82 families
who had fled due to the violence, and 360 people have been brought back to their homes.
In the Jangipur Police District alone, 348 arrests have been made, with arrests still
ongoing. Additionally, 92 FIRs have been registered.
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Murshidabad violence victims anxious about safety, State must ensure protection:
Calcutta HC

The court notes that the committee report points to vandalism and massacre as
‘premeditated and an organised crime’; the court added that the victims’ demand for a
permanent camp of Central forces shall be considered

https://www.thehindu.com/news/national/west-bengal/murshidabad-violence-victims-
anxious-about-safety-state-must-ensure-protection-calcutta-hc/article69584113.ece
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Moyurie Som

The Calcutta High Court observed that victims of Murshidabad violence are anxious about
their safety in the violence-affected areas, and said that the State must ensure their
rehabilitation, safety and protection.

“They should be restored to their original place after restoring confidence in the system.
In the interregnum, the State must ensure proper shelter and accommodation to the
victim. Upon restoration and rehabilitation, the State must ensure their safety and
security. It should be the duty of the administration to ensure peace, harmony and
protection of the property and lives of the victims,” a Division Bench of Justices Soumen
Sen and Raja Basu Chowdhury stated on Thursday (May 15).

Violence had erupted in Murshidabad’s Samsherganj police station area on April 11 and
April 12 following a protest against the passage of the Wagf (Amendment) Act, 2025. In
the extended areas of Dhulian municipality and Tinpakuria gram panchayat, several
houses and shops were torched and vandalised on these two days.

On April 12, a father and son were killed in Samsherganj’s Jafrabad during the violence,
and another person died in police firing in Suti police station area.

A three-member committee was formed in April on the directions of the Calcutta High
Court to submit a report for the restoration of normalcy and rehabilitation of the victims. It
has one member each from the National Human Rights Commission, West Bengal State
Human Rights Commission and the State Legal Services Authority.

‘Premeditated vandalism and massacre’

The court in its May 15 order stated, “It is revealed from the report of the committee that
the vandalism and massacre are premeditated and appears to be an organized crime.”

The report and video footage submitted by the committee also noted extensive damage
to property and livelihood at Betbona village, Palpara and Ghoshpara in Samshergan;
area. It was also observed from the committee’s report that several homes were
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vandalised, people’s source of livelihood was taken away, and movables of every
possible kind “pilfered and looted with impunity”.

“The victims appear to be in a sorry state of affairs... It appears from the report that
presently the victims are not acutely dissatisfied with the relief measures but they are
anxious about their meaningful existence in view of their sufferings,” the Calcutta High
Court observed.

The court pointed out that the State shall take note of the anxiety expressed by the victims
and take appropriate measures in this regard.

‘Shall consider permanent BSF camp’

Meanwhile, the Calcutta High Court highlighted the committee’s observations on the role
of the police and said it “shall consider” the victims’ demand for a permanent camp of the
Border Security Forces (BSF).

“The report submitted by the committee has posed a serious question as to the efficacy
of the investigation considering the huge number of cases resulted from the violence...
the committee was of the view that there may be a reasonable negative view on the
police’s performance having regard to the facts came to the notice of the team... Shock
and trauma were writ large on the faces of the sufferers and the common grievance was
lack of timely police assistance,” the court noted.

As of May 16, the West Bengal Police have made 353 arrests in connection with the mob
violence, and a total of 13 arrests in connection with the murder of father-son duo
Hargobind Das and Chandan Das outside their home in Samsherganj's Jafrabad on April
12.

It is also worth noting that the bereaved Das family, which rejected the State’s
compensation, had petitioned the Calcutta High Court for an inquiry by the Central Bureau
of Investigation (CBI).

The petition was earlier released by the Single Bench of Justice Tirthankar Ghosh since
the aforementioned Division Bench was already hearing matters pertaining to the
Murshidabad matter. However, on May 15, the Division Bench of Justices Soumen Sen
and Raja Basu Chowdhury also released the matter for it to be placed before the Chief
Justice.

State’s compensation

The State, in its affidavit to the court, stated that as many as 1,093 social media accounts
have been blocked since April 11.

According to counsel Kalyan Bandopadhyay, who appeared on behalf of the State, the
government also formulated a rehabilitation project and sanctioned a sum of ¥3,69,60,000
to rehabilitate almost 283 families identified till now, for reconstruction of their houses
under ‘Banglar Bari Scheme’.
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Mr. Bandopadhyay also drew the court’s attention to the fact that Chief Minister Mamata
Banerjee, during her recent visit to the area, handed over cheques worth 1.2 lakh each
to 283 households, along with 40 sewing machines and 40 riot-affected victims.

After the Chief Minister’s visit, a large police camp was also set up in the riot-hit area of
Samshergan;.
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Global calls intensify to hold Modi accountable for human rights abuses

Petition was launched on the same day Pakistan urged the UNSC to take notice of I0OJK's
dire situation

https://www.geo.tv/latest/604812-call-for-making-modi-accountable-for-human-rights-
abuse

By Nasim Haider [May 16, 2025

A petition has been launched in the United States to bring Indian Prime Minister Narendra
Modi and two of his close associates to justice for their "involvement in human rights
abuses in India".

"We, concerned global citizens, urgently call for accountability and international action
against Indian Prime Minister Narendra Modi, Home Minister Amit Shah, and National
Security Advisor Ajit Doval for their active role in enabling and escalating grave human
rights violations across India," reads the document.

The petition was moved by American-Pakistanis, and it has listed “state-sponsored
violence against peaceful demonstrators, systematic targeting of religious and ethnic
minorities, censorship and criminalisation of dissenting voices, misuse of authoritarian
laws like UAPA and sedition to crush democratic freedoms, and neglect of public safety”
as some of the main human rights abuses by the Modi government.

The petitioners have urged the United Nations Human Rights Council (UNHRC), global
human rights organisations, and democratic governments around the world to launch
independent investigations into rights abuses committed under the current Indian regime,
and to apply diplomatic and economic pressure to end state repression and restore
democratic norms in India.

The timing of this petition is critical, as it was launched on the same day Pakistan urged
the United Nations Security Council (UNSC) to take notice of the dire situation in Indian
lllegally Occupied Jammu and Kashmir (110JK).

In a policy statement during the Security Council briefing on the implementation of
Resolution 2474, Ambassador Asim Iftikhar Ahmad, Permanent Representative of
Pakistan to the UN, highlighted the plight of missing Kashmiris at the hands of Indian
occupation forces.

Asim Iftikhar, representing Pakistan, said that India had used the pretext of the recent
terrorist incident to round up more than 2,000 people to further suppress Kashmiris’
struggle for their legitimate right to self-determination.

“‘Missing persons are not just numbers. They are fathers who never returned home,
mothers separated from their children, young boys who disappeared in the dead of night,
and daughters whose fates are sealed in silence. Their absence is a wound that never
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heals, leaving families trapped in an endless cycle of hope and despair,” he said,
describing the despair of the affected Kashmiris.

Asim Iftikhar further said, "From the investigations held so far, it has been revealed that
these victims are first disappeared by Indian occupation forces and then tortured to death
or summarily executed.”

He reminded members that the Office of the High Commissioner for Human Rights
(OHCHR), in its two reports of 2018 and 2019 on Kashmir, had recommended to “ensure
independent, impartial and credible investigations into all unmarked graves” in IOJK.

The permanent representative demanded that every missing person be accounted for,
family connections be restored, and the fundamental rights of those lost in the chaos of
conflict be upheld.

He stressed that the issue of missing persons is a symptom of unresolved conflicts, which
need to be addressed.

International organisations have also questioned the human rights record of the Modi
government.

According to Human Rights Watch, "Indian authorities continued to restrict free
expression, peaceful assembly, and other rights in Jammu and Kashmir. Reports of
extrajudicial killing by security forces continued throughout the year."

Human Rights Watch (HRW) maintained that the Modi regime has persisted with its
policies of discriminating against and stigmatising religious and other minorities, which
has led to increasing incidents of communal violence in many parts of India.

"Allegations of torture and extrajudicial killings persisted, with the National Human
Rights Commission registering 126 deaths in police custody, 1,673 deaths in judicial
custody, and 55 alleged extrajudicial killings in the first nine months of 2023," said the
HRW in a statement.

And, in a recent report, Amnesty International pointed out: "National financial and
investigation agencies were weaponised against civil society, human rights defenders,
activists, journalists and critics, further shrinking civic space.

Authorities continued to unlawfully demolish properties belonging to religious minorities
as a means of meting out extrajudicial punishment."”

Experts say it is strange that despite all these accusations by HRW and Al, hardly any
action is taken against the repressive Indian regime.
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Seshachalam Tragedy: A Decade of Silence and Desperate Call for Justice

https://thewire.in/rights/seshachalam-tragedy-a-decade-of-silence-and-desperate-call-
for-justice

Vanaja Jasphine and Edgar Kaiser 7 hours ago 5 min read

On April 7, 2015, the Seshachalam forest in Chittoor district, Andhra Pradesh, became
the backdrop for one of the darkest chapters in India’s fight for human rights.

On the 10th anniversary of the Seshachalam tragedy, this year, families of the victims,
their neighbours, and civil society actors gathered to commemorate the demise of those
who succumbed to state violence in 2015. This year, the solemn gathering took place at
one of the victims’ homes in Polur, Thiruvannamalai district in Tamil Nadu, where victim
families from Thiruvannamalai, Dharmapuri and Salem districts came together to mourn.
They paid homage to their husbands, sons and brothers, sharing their pain and anguish
while vehemently placing forward their demand for justice.

The loss remains fresh, and the victims’ families continue to feel hopeless as they seek
recognition for their suffering and demand action from both the state governments and
the National Human Rights Commission (NHRC). These men, who were the sole
breadwinners, ventured out in search of a livelihood, oblivious of the life-changing tragedy
that was waiting for them.

The 2015 tragedy in Seshachalam forest

On April 7, 2015, the Seshachalam forest in Chittoor district, Andhra Pradesh, became
the backdrop for one of the darkest chapters in India’s fight for human rights. Twenty
individuals from Tamil Nadu were taken by the Andhra Pradesh Red Sanders Anti-
Smuggling Task Force (STF) from several districts close to Andhra Pradesh border and
were shot to death, backed by the usual narrative of a police encounter.

Nine alleged red sandalwood smugglers were killed in one place and 11 in a second clash
a kilometre away in Chittoor. These men had left their homes with the hope of earning a
livelihood, only to be caught in a politically charged conflict over the precious red
sandalwood. The victims were captured, tortured and murdered, and their bodies
discarded in the dense forest, as the authorities sought to bury the truth along with them.

Aftermath of the encounter killing: a tarnished justice process

The NHRC took suo motu cognisance of the incident the same day and issued notices to
the Andhra Pradesh chief secretary and the director-general of police of Andhra Pradesh
to submit a detailed report. In May 2015, the NHRC directed the Andhra Pradesh
government to pay Rs 5 lakh as interim relief and ordered the government to provide
financial assistance under the SC/ST (POA) Rules to the families of each of the 20
persons killed by the STF personnel within eight weeks.
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In June 2015, the Andhra Pradesh chief secretary filed a petition before the Andhra
Pradesh high court challenging the direction of the NHRC. The high court ordered an
interim stay of the NHRC's order.

Ten years after the incident, the interim stay had not been vacated, and the proceedings
before the high court were still pending. Later, NHRC never materialised its efforts to
effectively intervene in the court proceedings to lift the interim stay, as a result of which,
the case now remains unresolved.

In an effort to provide relief, the Tamil Nadu state government provided compensation of
Rs 3 lakh and jobs to each of the 20 woodcutters’ families. However, the low-paying jobs
offered by the government, with wages ranging from Rs 3,000 to Rs 4,000 per month,
make it extremely challenging for them to meet their basic needs. Many families, now
headed by single mothers, struggle daily to make ends meet. Children are deprived of
education, and poverty continues to bind them in an unbreakable cycle. Despite the
government’'s small gesture, the families remain trapped in financial hardship and
emotional pain.

The tragedy remains a haunting reminder of a system that utterly failed to protect the lives
of the innocent and even to provide justice after the incident.

Ten years on, the families of these victims continue to seek justice, but both the state
governments have remained largely silent.

The surging encounters in different parts of India including Sambhal, Tamil
Nadu and Bastar further highlights the need for reform in law enforcement. These
incidents underscore the importance of proper training, transparency, and oversight in
police operations as recommended by the Administrative Reforms Commission in 2007
and the National Police Commission in 1980.

Police funds should be allocated to strengthen law enforcement agencies, ensuring that
they can handle sensitive situations without resorting to excessive force. Additionally,
independent bodies must be established to investigate unlawful police actions, such as
the Seshachalam encounter, and hold accountable those behind it.

Hope amidst despair

As years passed, the Seshachalam tragedy faded from the public and state
consciousness, as the families of the victims were abandoned to mourn in silence. No
charges were brought against the perpetrators, and the wounds of the families remain
open. Recently, the Joint Action Against Custodial Torture (JAACT) from Tamil Nadu
has appealed to the National Human Rights Commission to vacate the 10 year long stay
before the high court and provide justice to the innocent victim families. Though the
struggle for justice may seem endless, the call for justice and act of remembrance brings
us closer to healing.
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What is very important here is that every year when the victims come together on April 7,
they hope that something better will happen in their lives to bring justice to the martyrs.

The Seshachalam tragedy has turned into a reminder of relentless hope for justice,
collective awakening, for the determination of the voiceless and a stark reminder that
even the smallest light can pierce the darkest night. The NHRC, which was very swift in
taking suo moto cognisance, ordered compensation and also listed this case in
their important interventions, must ensure that “Justice must not only be done, but must
also be seen to be done”.

Vanaja Jasphine and Edgar Kaiser are human rights lawyers at People’s Watch.
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